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Hari Narain Prasad. 

'Shri. M. L. Paswan, Registrarincharge.' 
.•...• 	

.5 

Nobody is present: on behalf of the applicant. Th 

applicant Is directed to remove the defects by 9.4.96. 

fr 
M. L. Paswan) 
Registrar I/C 

Shri. M. L. 5 aswan, Registrar incharge. 
..•.. 

Learned counsel for the applicant is absent. Defects 

have been removed. Let it be registered and placed before 

"the Hon'ble Bench for hearing on admission, fixing 01.05.96. 

M. L. Paswan) 
Registrar I/C 

I 
counselfor the applicant : ShriR.K.Samrerdra. 

At thexquëst of learned counsel for the applicant, 

let this matter be adjourned to 11.05. 1996 for admission. 

(N 	e 'LnIa))I 
Menter(A) 

( 
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OPt - 237/96 

4./ 14 5.96. 	 Counsel for the applicant. Shri 19 R K.Sarnrendra 

Shri R.K. Sdrmendra makes submjssion that the 

client has engaoed Senior Counsel Shr L Byash Muni 

Sino h to argue this case. Shri Sinnh .s reported to 

be sick and is not able to aroue this case. He , 

	

therefore, prays for three weeks time. This case 	A . 

is listed ,before thi3 ãurt as uroent D.b.matter, 

By the conduct of the applicant and the counsel 	. 

it appears that  there is n uroency in the matter. 

Let this case be put up before the 0.8. as and,hri 

the same is available. 

/CBS/ 	 • 	 (N K. Verma 

- 11 mber •(.) 

	

5/5. 11.1996 	None appears. List on 5.12.1996 fo 	/ 

admission. 

rips. 	 ( 

6/05.12.96 	Shri R. .Samrendra, counsel for the ;licant. 

Heard,learned counsel for 	applicant. 

Admit. 

Issue notice to the respondeht to file their 

	

J' 	reply within 4 weeks from now. Rejoinr, if any, may be 

filed within two weeks thereaft,r. Reuisites to be filed 

1 	
:ithin a week. 	

II 	• 	 - 
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4. 	 nefore Registrat on 10.02.1997 :or 

cornple ion 	pleadIngs. 

(D:Purk' estha) 	 ,' _—tYTS 
Member (J) 	 Mêmoer (A) 

None for the parties. Notices were issued 

to the respondents on 10. 1. 1997. Put up on 

6.3. 1997 for SR,. and W/s. 

( S.P.Sinha) 
Dy,Registrar I/c vPS 

8/6.3. 1997 

MPS 

9/17. . 197 

None for the parties'. Notices were issued to 

the respqndents on 10.1.1997 but SRs are sti1. awaitd. 

Due to efflux of time notices upon the respondents deemed 

to have been ser'ed under order 5 Rule 19(A) of CPc. 

Put up on 17.4.1997 for filing W/s. 	 91 

( S.P inha ). 
Dy.RegiStra :  I/C 

None for the parties. No W/s has yet 

been filed. Put upon 25. 4. 1997 for filing W/s. 

( S.P.jnha) 
- 	 Dy. Registr 	I/c 
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10/25.4,1997 	None for the pertjes No W/s has yet 

been filed. Put up on 26.5,1997for filing 

Wtitten Statement. 

11/26 5.1997 

S P.Sjra ) 
.Registrar I/c 	: 

None for the parties. No W/s has yet 

been filed, though' Sufficient time was given 

therefore. In the circumstances let it be listed 

before the Hon'ble Bench for direction on 7.1997.1 

Dy.Registra r I/c 

12/03. 07 197 	 /s has now been f i1. Rej oixer may be f11 

w ith in two wks. 

List on 20.08.1997 fcr ciirection wih the 

name of counseif or the appicant. 

(v.. Yleh  roja) 
vice-Qiajrmai 

Rejoinder not fi•led so far. Three weeks further 

time is allowed for the same. Lilt on 20.10.97çor direction. 

\; 
CBS/ 	 (v.N. Ilehrotra) 

Vice-chairman 

14/20.3.0,97 	 None for the applicant. Rejoinder has ot 

been filed so far. Four weeks further time is allied 

for the same. 

List for direction on 09,124, 

(V.N.Mehrotra) 
S IcJ 	 V ice-. Qa irman 

S Ij 

1=3 . / 

15/09.12 .97 	joinder not f iledxz so farx though suffcjent 
tim was given- the ref or. 

List for hearing on 11, 02.1998 befo4e 3MB. 

\\. 
(V.N.lvlehróLtra) 
V ice-Cha irman 
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11.2.98 

Ct1 	 None for the parties. List for hearing 
on 27,4,98. 

(F.Iangarajai) 	 (V.N. 1ehrotra) 
ViceChairman 

Memuer(A) 

17./ 27.4.98. 	 None for the aoolicant 

Shri Lalit Kishore, the Addi. Standing Counsel 

for the Union of India respondents, 

Nobody appears for the applicant today also. his 

OA is dismissed indef'ault. 	 \ 

S 

(V.N. Mehrotra) 
S 	

Vice—chairman 


